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Shri S.N. Tiwary, counsel for the applicant.

\ This application has been moved praying for
cancellation of the order dated 1. 8.1996 (Annexure-a/1) ,
by which the present applicant has been transferred from
CBS All India Radlo, Fatna to All India Radio, Aizawal

dgainst a clear va ﬂ»ﬂ//The transfer has been challenged

‘in thls case. Apas stated that he has mude 4 representa-

tion ( Annexure-A/Q ) dated 5.8.96 addressed to the
Chief Engineer (EZ), aAll India Radio & Television,
Akaéhwani Bhawan, Eden Garden, Calcutta against his
transfer. However, his representation has not been disposed
of so far, He has mentioned that under the Fax Message
dated 9.8.96 (Annexure-A/3) Director (BA) has ordered
that ﬁhe tfansfer be kept in abeyance. we%\con;ZAered
the matter. We are of the view that it will be proper
to difect the Direétor General, All India Radio, New
Ieihl (Respondent Nb .2) ‘to consider the representation
made by the applicant. we accordingly direct tﬁ§%
the Dlrcctor General, nll Indla Radio, New Delhi to
con51der the " representatlon of the applicant and to
dispose of the same bgaépeaking order within a period
of one month from the date gof a certified copy of kﬁg this
order is received by him. During the period of consideration
of the representationrof the aﬁplicant the transfer order
of the applicant from Fatna to Aiz awal be stayed. Thli//
appllcatlon is accordingly disposed of. ‘ //
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